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A No. 58/2007 
ate of Order: 07.01.2010 . 

r. Nitin Trivedi, counsel for the applicant 
r. Salil Trivedi , counsel for the respondents.· 

Heard. 

In view of Annexure- R-1, which specifically stated 

• hat an employee who retired on charge of malingering 

annat have his successor chosen on compassion to a 

·ob. It is recorded. The O.A. is dismissed. No order as to 

costs as the applicant himself had admitted the legal' 

I) •. •?' situation. .. , . ~; " ~ 
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